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Central Administrative Tribgnel
-Principal Bench

Neui ^Delhi. '

• • • • '

OA NO' 2280/96 . *
♦

Neu Delhi, this the 4th day of Febr uar y , 1 99 7

Hon'ble Dr. Oose P Uerghese , Uice--Cha ir man (3 )
H.on'bl0 5hr i S .P .Bisuas , rTember (a)

Cons table UiksS Kumsir
s/o Shr i Balkan Singh
r/o village Shahpur Garhi,
P«U..Narela, D:elni-40-. , ...Applicant
(By Mrs Me era Chibbe^, ftdwocste )

-Uersus-

1 . Union, of .India through
'Commissioner of Police,
PHQ, 'M .S.O. Bldg ., _
I .P .Estate, ■ i
Weu Delhi. ^

2' Deputy Commissioner of Police,
WITH ran. DAP, Model Toun,
Delhi.

3. A.C.P. Shri Devi Chand,
Enquiry Officer, .
WITH BN DAP, Model Tou,

i. Q01 h i . . • • • Ro 3 pc nd e nt s

(By Shri Rajinder Pandita, Advoc-ate)

ORDER (Orel)
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By Hon'ble, Dr. Dose P. Werghese, Wice-Cha ir man (0)j

In this matter there uas an interim order

staying the operation of t he . d eper t ment a 1 proceedings

from the stage'of cross examination. Respondents were

at liberty to proceed with the matter upto the examination

of prosecution uitnesses • Thereafter, the nfetter csmg

up before the court and it uss argued by both the

parties. There is an order in file dated 13/l2/l996 which

does not seem to represent what has been in the mind of

the court then. The respondents' counsel submits that

in view of tho fgot that fwrther procaedings have-been
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stayed from ths stage ,of cross axaminat,ion, th.ece is
nothing left in this matter and it can be (^isposed of

in these terms. He also-submits that an 0 .T1 . at page ^

15 issued by the respondents theTnselv/as couBrO, the issue.

In the .'circumstances this case is finally disposed of

uith a direct'ion that further proceedings in the ■

pending departmental enquiry can be re-started

f inalis'at ion of the criminal case in accordance uith

rules,till then respondents are at liberty to proceed
/  !

uith the matter till the examination of prosecution

uitnsssas. yith the aboue directions, this matter is

finally disposed of.

(S>P-r6irsy a s
f-lemoaf (a)

( Or. Jose^^Uerghese )
Uice-Cha ir man (j)

/na/

■


